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STATEMENT RE   STARRED QUES-
TION NO. 615 ANSWERED ON THE 

24TH AUGUST,  1966 

EXPORTS BY M/S. CHAMANLAL & BROS. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. C. 
PANT); Regarding the reply given to parts 
(a) and (b) of Starred Question No. 615 
answered i& the Rajya Sabha on the 24th 
August, 1966. I would like to make the 
following correction: — 

It was mentioned that out of the sum of 
£305,092 (Appx. Rs. 40 lakhs) to be realised 
by M/s. Chamanlal & Bros, and sister 
concerns, on account of their exports in 
respect of which the bills were discounted by 
Dena Bank, a total sum of £88,000 had been 
repatriated. There has been an inaccuracy in 
the figures. The actual amount repatriated was 
£ 73,000 and not £88,000 as stated in the 
reply. The balance to be repatriated would be  
£232,092 and not  £217,092. 

RE.  A POINT OF    PRIVILEGE 

 

 



2777 Re a Point [ RAJYA SABHA ] of Privilege 2778 

 



2779 Re. o Point [ 7 APR.   1967 ] oj Privilege 2780 
 

"If a State is governed by the 
principles of reason, misery and poverty 
are subjects of shame. If a State is not 
governed by the principles of reason, 
honour and riches are not subjects of 
shame." 

 

SHRI DAHYABHAI V. PATEL-(Gujarat): 
Mr. Chairman, this is a serious matter which 
should be referred to the Privileges 
Committee. I very often do not agree with my 
friend Shri Rajnarain and some of his methods 
but on this point I think he is right. It is a very 
serious matter and the matter should be 
referred to the Privileges Committee and 
proper action taken in the matter. 

SHRI BHUPESH GUPTA (West Bengal): 
I entirely agree with what my friend has said 
that the matter should be referred to the 
Privileges Committee. I have also before me 
the original warrant of what is purported to 
be a warrant and It is an extremely suspicious 
document. Mr. Chairman, we are not 
concerned with any other thing except what 
involves our privileges here. The State Gov-
ernment can hand'e the matter in the proper 
way. If it becomes possible for any police 
officer or for any magistrate to arrest us 
whenever he likos and put us in custody 
whenever he likes, nothing is left of the 
dignity and honour of this House. They take 
the    House for granted.    They think 
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and they have been made to think under 
the Congress that they can arrest the 
people of the Opposition at .any time 
they like and put them in detention or 
arrest them in this manner. Unfortunately 
things have changed. They are not 
naturally adjusted to the new situation. 

SHRI DAHYABHAI V. PATEL: 
Fortunately things have changed. 

SHRI BHUPESH GUPTA: Unfor-
tunately for them. For me it is a great 
day. Now it is a clear case of malice, 
aggravated malice here because they 
want to create political complications and 
the arresting authorities must be doing it 
with premeditation that by such arrest 
they will try to create some kind of a 
confusion and some kind of a rift 
between some who sit in the Opposition 
here and the Government which is a non-
Congress Government there. Fortunately 
the Chief Minister has acted rightly and I 
hope he will take the most severe action 
against the police officer but we are not 
concerned with it. Therefore, here is a 
clear, flagrant violation of everything. 
The police officers and the magistrates in 
the country should be made to realise that 
this Parliament and its Members are not 
small coins to be dealt with as they like. 
Therefore, I would earnestly appeal to 
you: 'Do not treat this as a sort of a 
routine case'. In the circumstances I take 
it that you will come to the •conclusion 
that the man has acted with an aggravated 
motive. For, motive is Important here, 
because the policeman sure^ knew that a 
non-Congress Government has come into 
existence of which the S.S.P., of which 
Shri Rajnarain Is the leader, is a big 
constituent. Knowing all this they have 
done it. Therefore, you can understand 
why they have done. The man should be 
summoned. 

MR. CHAIRMAN: I have understood 
it. 

SHRI BHUPESH GUPTA: I hope this 
will go before the Committee.    I 

move that the matter referred to by Shri 
Rajnarain be sent to the Privileges 
Committee. 

MR. CHAIRMAN; I would beg of the 
Members not to use unnecessarily the 
time of the House. If you are supporting 
it, you can say wiat you support it. We 
have understood the matter thoroughly. 

SHRI BANKA BEHARY DAS 
(Orissa): I want to bring a new point. In 
my view it is a fit case to be referred to 
the Privileges Committee. There are two 
issues involved in it. One is that he has 
been prevented from carrying on his 
duties which have been assigned to him 
by the electorate and the other is that 
after the arrest, the magistrate has not 
informed you till now that he has been 
arrested. For both the reasons, it is a 
gross violation of the privileges of this 
House   .   .   . 

MR. CHAIRMAN: No, I have been 
informed. 

SHRI BANKA BEHARY DAS: We 
are not informed till now. 

MR. CHAIRMAN: I did not have the 
time. 

SHRI BANKA BEHARY DAS: So it 
is a fit case to be referred. 

SHRI NIREN GHOSH (West Bengal): 
I support it. During this Session of 
Parliament an assurance was given that 
Members will not be arrested in this 
way. It also contradicts that thing. So it 
should be referred to the Privileges 
Committee. 
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SHRI G. RAMACHANDRAN 

(Nominated): Sir, as a Member belonging to 
no party in the House, I would make a few 
observations. I begin by agreeing with my 
friend Mr. Patel that I am no political ally in 
any sense of my friend Shri Rajnarain but I 
have watched his courage and the difficulties 
he can create on the floor of this House. All 
that I know but the question today is this, 

{Interruptions) 

My friend is adding a rider to what I was 
saying. He produces a warrant of arrest signed 
by an Inspector of Police or somebody. This 
is scandalous in the Independent Republic of 
India. This is no longer the day of the British 
Zulum. It is our Government, they are our 
people and he is our man and a Member of 
Parliament. If a Member of Parliament is not 
treated with dignity, to whichever party he 
belongs, then the danger is to Parliament and 
not to any party. It is not signed properly. 
Then it was issued before the new Ministry 
took charge. The thing looks suspicious. I 
know that the Chief Minister has intervened at 
once and let him off on bail and so on and if 
we are to accept his word, the new Chief 
Minister is annoyed at this. AH this creates a 
very bad taste in the mouth of the people. And 
this is a party which is already in the 
doldrums. They shouid take great care not to 
create this kind of a bad impression in the 
country . . 

(Interruptions) 

MR. CHAIRMAN: I am not con" cerned 
with any party; I am concerned -with the 
privilege of the House. 
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SHRI M. M. DHARIA: (Maharashtra): Sir, 
I entirely agree with the view now expressed 
by the hon. Member, Ganga Babuji, just now. 
Unfortunately, I am really sorry when, as 
happened now, parties are dragged in this 
dispute. It is not at all the Congress Party 
which is to be blamed if Mr. Rajnarain is 
arrested. It is under the regime of a non-
Congress Party rule that he has been arrested, 
and it is for the Chief Minister concerned, or 
the Government concerned, to take action 
against those who are guilty of that. But to 
bring in the Congress Party and political 
colour to this whole aspect is absolutely 
wrong, improper and not at all befitting   the 

occasion. Sir, I do feel that as Members of 
Parliament we do enjoy certain privileges in 
this country and they should remain 
unfettered, and if the police officers or 
somebody else are going to challenge those 
privileges this way, it is necessary that they 
must be called before the Privileges 
Committee and the Privileges Committee 
must be requested to go into all these aspects 
and to come before this House with its report. 
Therefore I stand by the suggestion made by 
Ganga Babuji not to bring in any political 
colour to this aspect. 

SHRI DAHYABHAI V. PATEL: It is all 
black colour. 

SHRI M. M. DHARIA: If the friends from 
the other side desire or intend in any way to 
blackmail the Congress over this issue, I 
would say that it will not be fair, and here 
they have done that. Mr. Rajnarain has done 
that, which he should not have done. 

SHRI DAHYABHAI V. PATEL: What is 
the blackmail here? 

SHRI M. M. DHARIA: Therefore my 
submission to the House is this. Let us not 
bring any sort of political colour to this 
aspect, the arrest of Mr. Rajnarain without 
proper warrant, or a warrant which was not 
signed by the proper authority when it was re-
newed; it is absolutely improper. 

MR. CHAIRMAN: So far as I am 
concerned, there is nothing political. I have to 
deal with the matter on its-merits. 

SHRI M. M. DHARIA: Therefore, Sir, I 
would submit that the whole House should 
agree to referring this matter to the Privileges 
Committee and no political colour should be 
brought in. This is my suggestion to the other 
side as well. 

SHRI P. N. SAPRTJ: Mr. Chairman, I 
would like to clarify one point of the matter. I 
have been a member of the Privileges 
Committee for a num- 
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ber of years and I can testify to this fact that 
Mr. Bhupesh Gupta has always acted very 
honourably in the Privileges Committee. He 
has never taken any interest in the Privileges 
Committee, has not taken part in the 
Privileges Committee when any question 
affecting him, or anyone about whom he has 
spoken in the House has been referred to it. 

MR. CHAIRMAN: You are quite sure of 
that. 

SHRI P. N. SAPRU: I wanted to pay a 
tribute to the integrity with which he had 
worked as a member or' the Privileges 
Committee. 

SHRI B. K. P. SINHA (Bihar): Mr. 
Chairman, it is a well-established tradition in 
all mature democracies that two issues are 
never treated as partisan issues : No. 1, the 
issue of privilege; No. 2, the issue of 
disqualification or qualification of Members, 
because these two issues really affect (1) the 
dignity of the whole House, not the dignity of 
a Member concerned, much less the dignity of 
a party. The other issue of disqualification or 
qualification, really relates to the proper and 
pure composition of the House, the highest 
legislative body in the country. It is 
unfortunate that in this Parliament, both these 
issues—I nave watched with some concern 
during the last fifteen years—both these issues 
have been made party issues. Who is more to 
blame, whether the Opposition, or whether we 
on this side, is not for me to say at this stage. 

AN HON. MEMBER: Why don't you? 

SHRI B. K. P. SINHA: But I feel that the 
time has come when we must establish firmly 
the convention here that when issues of 
privilege are raised, No. 1 they should not be 
raised for partisan advantage, and No. 2 they 
should not be opposed on partisan grounds. 
And, therefore, I feel that this issue should be 
judged on its merits regardless of party 
affiliation.    If there are some on that side 

who feel that it should not go before the 
Privileges Committee, they should not be 
inhibited by partisan considerations. And the 
same applies to hon. Members on this side. It 
is for the House to decide whether this issue 
is a proper issue for the Privileges 
Committee, or not, but I will request the 
House to treat this issue in a nonpartisan 
Manner and in a non-partisan spirit. 

 



2789     Re. a Point [ RAJYA SABHA ] of Privilege 2790 

 
THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 
VTDYA CHARAN SHUKLA): Sir, I share 
the anxiety of the hon. Member in this 
respect, but I would submit that we should be 
given some time so that we can refer this 
matter to the Government of U.P., get the 
facts from them, and then we shall came to 
the House again tomorrow and place the facts 
as we obtain them from the U.P. Government. 
And then the House in its wisdom can take a 
decision in this respect. 

MR. CHAIRMAN: I take a very serious 
view of this matter. But with regard to the 
teachnique of doing, if the House agrees, I 
would allow the Home Minister to make 
enquiry and let us know by tomorrow .   .   . 

SHRI BHUPESH GUPTA: This is strange. 
The issue is not between us and the Home 
Ministry. This is between the House and the 
person responsible fcr it. How does the Home 
Minister ctane into it? 

MR. CHAIRMAN: You need not say 
anything. I have made up my mind. If there is 
any objection to that .   .   . 

SHRI BHUPESH GUPTA: I do object. 

MR. CHURMAN: I thought it would 
facilitate matters, but if there is any objection, 
I have made up my mind. I think the arrest 
was made on a warrant which appears prima 
facie to be a very, very doubtful document 
and so the matter should be referred to the 
Privileges. Committee with the request that 
they should submit their repo:it before the end 
of the next session. 

Then the     question     was     asked -
whether we have received    informa- 

tion.    We  have received information and I 
have the telegram here. 

RE. MADAME SVETLANA 

 
MR. CHAIRMAN: About Svet-lana? I have 

come to a conclusion on the question of 
privilege that you have raised. Mr. Gaure 
Murahari showed me the letter in your 
absence. 

 


